




STATE Vs. Karim @ Kayub 
SALONI SINGH 

FIR no. 466/2020 
TETHTRSIkN*-91 

Me&opolitan Magisirate-01 

PS GTB Enclave 

U/s 379/411 IPC 
Rnanm No. 54 

Sitahdara 

Karkardoon1a 
Crts. Delhi 

15.01.2021 

Through VC CISCO Webex. 

Present: Ld. APP for State. 
Sh. Vikas Manav, LAC. 

An application has been filed on behalf of accused through 

Jail Superintendent, Central No. 13, Mandoli, Delhi, wherein it is prayed 

that the accused Karim@ Kayub be released on personal bond as he is not 

in position to furnish the bail bonds of Rs.15,000/- 
As per court record, the accused Karim @ Kayub was 

admitted to bail vide order dated 05.01.2021 on furnishing bail bonds in the 

sum of Rs.15,000/- with surety of like amount. This court is not empowered 
to modify any condition imposed at the time of granting bail. Therefore, 
present application is not maintainable before this court and is, accordingly. 

dismissed. Copy of this order be sent to concerned Jail Superintendent via 

email and through Dispatch Rider. Copy of this order be also sent via email 

to Mr. Vikas Manav, LAC for applicant. 

(SALONI SINGH) 
MM-01Shahdara, 

Karkardooma Courtsachi) 
Karkexco CArte, Dei. 



SALONI SINGH 
HETTTR ZSaarI1-01 

Mekopoltan Magistrate-01 

STATE Vs. Rishab 
FIR No. 485/2020 

PS GTB Enclave 
Room No. 54 

MEI, Hg4IEHI e, fèoc) 
Shahdara Karkardooma Courts, Delhi 

U/s 411 IPC 

15.01.2021 

Through VC CISCO Webex. 

Present: Mr. Lokesh Kumar, Ld. APP for State. 
Mr. N.K. Gupta, Advocate for applicant. 
1.0. HC Tirlok Kumar 

. The vakalatnama on behalf of the accused with undertaking filed via 

email. Matter is pending consideration on the bail application filed 

on behalf of the accused Rishab Gupta @ Sonu on the grounds, 

namely, that the accused has been in judicial custody since 

22.08.2020, that the accused has been falsely implicated in this case 

and the case property recovered was planted, and that the accused 

undertakes to comply with the conditions imposed by this court. In 

the reply to the bail application filed by the 10, the bail has been 

opposed on the ground that the accused is a habitual offender and if 

he is released on bail, he may commit similar offence. 

2. Arguments on the bail application have already been advanced on 

behalf of both the parties. Ld. Advocate for the accused reiterated the 

submissions made in the application. Ld. APP for the State 

submitted that the complainant's evidence be recorded before the 

bail application is considered. 

3. Submissions have been heard. Court record perused. The previous 
involvement report of the accused has also been filed by the 10, as 

per which there are several cases shown to be pending against the 
accused for the offence u/s 379 of IPC. The 10 infomed the court 
that the accused is in judicial custody only in the present Case and the 
charge-slhcet in the present case has already been tiled and the 

Mstropoli gietrule (SMD ) 
Kass bNna Courte, Dei. 
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accused has been discharged in the remaining pending cases of the 

year 2020. 

4. The investigation has been completed in this case and the charge 

sheet has already been filed. No purpose would be served by keeping 

the accused in custody. Therefore, the accused Rishab Gupta @ Sonu 

is released on bail on furnishing bail bonds in the sum of Rs. 

15,000/- with surety of like amount subject to the following 

conditions- (a) The accused shall not commit offence similar to the 

offence of which he is accused, or suspected, of the commission of 

which he is suspected; (b) The accused shall attend the court on dates 

fixed for hearings during trial; and (c) The accused shall not directly 

or indirectly make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade him from 

disclosing such facts to the Court or to any police officer or tamper 

with the evidence. 

5. Accordingly, the present bail application is disposed of as allowed. 

Copy of this order be uploaded on the website of Delhi District 

Courts. Copy of order be sent to the concerned Jail Superintendent 

via dispatch rider and through email. Copy of order via email be also 

provided to counsel of accused. 

egstrate SALONI sINGH 
MM-01, Shahdara, 
Karkardooma Courts, Delhi 

15042024 iagietrule (SHt 
Karkexcoene Couta, Dehl 


